FORM A
Public Announcement

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PIONEER CHANNEL FACTORY

PRIVATE LIMITED

Relevant Particulars

Pioneer Channel Factory

1. Name of corporate debtor Private Limited
2. Date of incorporation of CD 18-10-1994
3 Author_lty_ under which corporate ROC Mumbai
debtor is incorporated / registered
4. Corporate Identity No. (CIN) 292120MH1994PTC0821O
A-21, 1st Floor,
Ghanshyam Industrial
5. Address of CD Estate, Off Veera Desai
Road, Andheri (W),
Mumbai - 400053.
6. Insolvency commencement date in 11.03.2025
respect of corporate debtor
7 !Estlmated date ' of closure of 07-09-2025
insolvency resolution process
Name and registration number of the | Name: Bharati Manoj Daga
8. insolvency professional acting as | IBBI/IPA-01/IP-
interim resolution professional P01963/20-21/13070
Email:bharteedagal008@g
Address and e-mail of the interim | mail.com
9 resolution professional, as registered | Address:94B, Palash tower,
with the Board Veera Desai rd, Andheri
(W), Mumbai 53
Email:cirp.pioneerchannel
Address and e-mail to be used for | @gmail.com
10 correspondence with the interim | Address:94B, Palash tower,
resolution professional Veera Desai rd, Andheri
(W), Mumbai 53
11 Last date for submission of claims 25-03-2025
Classes of creditors, if any, under
12 clause (b) of sub-section (6A) of | NA
section 21, ascertained by IRP
13 Names of Insolvency Professionals | NA

identified to act as Authorised




Representative of creditors in a class

(Three names for each class)

(a) Relevant Forms and (b) Details | https://ibbi.gov.in//en/hom
14 of authorized representatives are e/downloads
available at:

NA

1.Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Pioneer Channel
Factory Private Limited on 10-03-2025 and received on 11-03-2025.

2.The creditors of PIONEER CHANNEL FACTORY PRIVATE LIMITED, are hereby
called upon to submit their claims with proof on or before 25-03-2025 to the interim
resolution professional at the address mentioned against entry No. 10.

3. The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

4. A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class (NA) in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

e

Bharati Manoj Daga

Interim Resolution Professional
IBBI/IPA-01/1P-P01963/20-21/13070

AFA No.:
AA1/13070/02/311225

Place: Mumbai
Date: 13-03-2025
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WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THURSDAY, MARCH 13, 2025

Unit No. 25,26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908

IMI-LH
B & wis shssadl In b

SAFARI INDUSTRIES (INDIA) LTD.

-3, A Wing, The Gube, LTS No, 14598, Af, MY Read, Maral, Andnen (€], Mumbal -

400054
MNotice is heraby given that the Cedificatels) for the mentioned securities of tha
Company have been lost | misplaced and the holden(s) of the said securiles have
appéied to the Company,

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT

Borrowers:

Ms. Vaishali Sanjay Mohite (Borrower) D/o. Mr. Sanjay Mohite, Sainath Chawl
Committe, Ambedkar Nagar, Datta Mandir Road, Malad East, Mumbai-400097.

Mrs. Sunanda Sanjay Mohite (Co-Borrower) W/o. Mr. Sanjay Mohite, Sainath

Chawl Committe, Ambedkar Nagar, Datta Mandir Road, Malad East, Mumbai-400097.

Dear Sir/Madam,

Sub: Demand Notice under Section 13 (2) of SARFAESI Actin respect of Loan A/c. No
214700950100119 Term Loan ¥20.00 lakhs availed by Ms. Vaishali Sanjay Mohite
(Borrower) & Mrs. Sunanda Sanjay Mohite (Co-Borrower), availed at Mumbai
Andheriwestbranch on 13.03.2023.

Atyour request, the Bank has granted through its Mumbai Andheri west branch from time to
time various credit facilities to the Borrowers as per the particulars mentioned in Schedule-
A. You, the Borrower/s have availed the credit facilities with an undertaking to repay the
said credit facilities and executed the necessary loan documents in favour of the Bank and
created charge in respect of movables as mentioned in Schedule - B as primary security.
Further the borrower/guarantors/mortgagor have also created mortgage by way of deposit
of title deeds in respect of the property more fully described in Schedule - C as collateral
security.

The liability in the above loan account were duly acknowledged by you by executing
balance confirmation letters and revival letters and also other security documents from time
to time.

Consequent to the default committed by the borrower/borrowers in repayment of the
principal debt and interest thereon, the loan account, has been classified as Non Performing
Assets (NPA) as on 11.02.2025 as per the directions / guidelines of Reserve Bank of India
relating to asset classifications issued from time to time. Despite repeated requests you, the
Borrowers / guarantors have failed and neglected to repay the said dues/outstanding
liabilities.

You, the Borrowers, Guarantors, Mortgagor are hereby called upon by this Notice under
Section 13(2) to discharge the liabilities in full to the bank and to repay a sum of Rs.
20,39,351.48 (Rupees Twenty Lakh Thirty Nine Thousand Three Hundred Fifty One
and Forty Eight Paise Only) as on 12.03.2025 to the Bank within 60 days from date of this
notice. You are also liable to pay future interest 9.55% plus 2.00% penal interest on the
aforesaid amount together with incidental expenses, cost, charges etc. to the Bank within 60
days from the date of this notice.

Bank will exercise all or any of the rights detailed under Sub-Section (4) of Section 13 and
under other applicable provisions of the Act if you fail to repay the Bank the aforesaid
amount with future interest and all costs and expenses thereon.

You, the Borrower / Guarantors / Mortgagor are restrained from transferring by way of sale,
lease or otherwise, any of the above said assets more specifically mentioned in the schedule
hereunder after issuance of this notice as per Section 13(13) of the above Act and any such
transfer without prior written consent of the bank will not affect the rights of the Bank and
any such transfer shall be void.

The Borrower's / Guarantor's / Mortgagor's attention is hereby invited to the provisions of
sub-section 8 of Section 13 of the Act, in respect of time available to redeem the assets.

Section 13 (8) of the SARFAESI Act.

Where the amount of dues of the secured creditor together with all costs, charges and
expenses incurred by him is tendered to the secured creditor at any time before the date of
publication of notice for public auction or inviting quotations or tender from public or
private treaty for transfer by way of lease, assignment or sale of the secured assets

i)the secured assets shall not be transferred by way of lease assignment or sale by the secured
creditor and

ii) In case, any step has been taken by the secured creditor for transfer by way of lease or
assignment or sale of the assets before tendering of such amount under this sub-section, no
further step shall be taken by such secured creditor for transfer by way of lease or assignment
orsale of such secured assets.

This notice is issued without prejudice to the Bank's right to initiate such other actions or
legal proceedings as it deems necessary under any other applicable provisions of law.

SCHEDULE -A

- . Amount
Nat f Facility with i
S.No a:re ° aNm ftywi Outstanding as on D;te Ofll;jxecmwl; of
ccount Number 12.03.2025 oan Documents
1 Term Loan Rs.20,00,000/-
(2147009501001 19) Rs.20,39,351.48 13/03/2023
Total Rs.20,39,351.48
SCHEDULE B
(Primary Security)
S.No Limit details Details of Security
On Equitable Mortgage of Residential New Flat No.
204, admeasuring 360.25 sq.ft Carpet area, 432.30
Sq.Ft. Builtup area, on 2nd Floor, in 'A' Wing, in
Term Loan Building No.1, building known as "Prithvi Sai Yash
Rs.20,00,000/- Complex", constructed on the land bearing Old Gut

No. 646, New Gut No. 359, situate, lying and being
at Village Shirgaon, Taluka and District Palghar,
within the Jurisdiction of Sub-Registrar of Palghar
and Zilla Parishad Palghar 401404 standing in the
name of Ms. Vaishali Sanjay Mohite.

1 (214700950100119)

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Shareholder's | Folio Mo. | Certificate Mo. | Distinctive No. | Shares | Face

Mama Yalun
Jagrutl

Ishiwarlal JO00Ta 407 230256 - 230755 SO0 Re.2
Parekh

Sy persan Bawving any claimin respect of the wnid securities should lodge such claim with
the company at its Regisstrar Off within 15 days from this date, else the company will
procaed ioissue Duplicate Share Cartficatels] withaul Turibar infarmation

Place | Membai
Diate : 13,03 2025

Sdi-
Jagruti Ishwarlal Parekh

LLOYDS METALS AND EMERGY LTD

Flot Mo A 1-2, MIDC Area, Ghegus, Chandrapur, Maharashira, 442505

Matice s hersby given that the Certificate({s) for the under mentioned 1000 Equity
Shares of tha Company have bean lost ! misplaced and the holder{s )/ purchasen]s) of
e said Equity Shares hawe appied to the Company o issue duplicate Share
Certificatels). Amy person who has-a claim in respect of the said Shares shoukd lodge
tiw same wilh the Company al s Begistersd Cifice within 21 daos from this dale elsa
tve Comipany will proceed to issue duplicate cerificateds) o the aforesaid applicants
withvout any furlher intimation,

FolioNo | Mame of Mo of Cartificate Distinctive Face
! Shareholder Shares Mos Nos. Value
0382108 | RAMCHANDRA 1000 1430 1723641 TO | Rs.1
| S:-HALGUDE 1724640
Ptace - Mumbai MAME OF SHARE HOLDER
Digte : 13.03.2025 RAMCHANDRA S KALGUDE

Form No. INC-25A
Advartisement fo be publishad in the newspaper for conversion of
public campany into a prvate company
Before the Regional Director, Minstry of Corporate Affairs,
Wastern Reglon, Mumbal
In the mattes of the Companies Act, 2093, Section 14 of Companies Act, 2013 and
Rute 41 of ihe Companies (ncorporation) Rules, 2014
And
In the matter of Mis, Jayamkondam Power Limited having its regsterad office at 714,
limima Business complex, Mind Space, Opp Inferface-7, Malad West 400064
Applicant
Notice is hersby given to the general public that the Company intending fo make an
application to the Central Government under Section 14 of the Companies &ct, 201 3 read
with aforesaid rubes and is desirous of converting Into & Private Limited Company in lerms
ofthe special resolution passed at the Extra Ordinary General BMeefing held on Thursday,
March (5, 2025 toranaibie the company togive effect for such conversion.
Any person whose interest is likely to be affected by the proposed changestatus of the
cormpany may deliver or cause to be delivered or send by registered postof his objections
supported by an affidavil stating the nature of his interest and grounds of opposition (o the
concerned Fegional Director, Western Region, Everest $th Floor, 100 Masine Drive,
Murnbal-403002 . Maharashira within fourteen days from the date of publication of this
nofice with & copy o the Apphcant Company &t is registered office at the address
mintionad balow:
M's. Jayamkondam Power Limited
Regd. Office; - 714, |mima Business complex,
Mind Space, Opp Inlgrface-7, Malad West 400064

Date: 11/03/2025 For and on behalf of the Applicant
Place: Mumbai , S~
Sunil Rajaram Ikke

Director

DIN; 10907257

Reqgd. Office: - 714, [jmima Business complex,

Mend Space, Opp interface-7, Malad Wast 200064

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908

TA\B =
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DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT
Borrowers : Mr. Irfan Babu Shaikh (Borrower) S/o. Mr. Babu Mohammed Shaikh,

Galli No.12, Room No. 98, Daulat Nagar, Nehru Nagar, Borivali East, Mumbai
-400066. Mrs. Zaiba Alibadsha Mujawar, (Co-Borrower) W/o. Mr. Irfan Babu
Shaikh, Galli No. 12, Room No. 98, Daulat Nagar, Nehru Nagar, Borivali East,

Mumbai - 400066.

Dear Sir/Madam,

Sub. : Demand Notice under Section 13 (2) of SARFAESI Act in respect of Loan A/c.
No 214700950100133 Term Loan Rs. 18.80 lakhs availed by Mr. Irfan Babu Shaikh
(Borrower) & Mrs. Zaiba Irfan Shaikh (Co-Borrower), availed at Mumbai Andheri
westbranch on 03.08.2023.

Atyour request, the Bank has granted through its Mumbai Andheri west branch from time to
time various credit facilities to the Borrowers as per the particulars mentioned in Schedule-
A. You, the Borrower's have availed the credit facilities with an undertaking to repay the
said credit facilities and executed the necessary loan documents in favour of the Bank and
created charge in respect of movables as mentioned in Schedule - B as primary security.
Further the borrower/guarantors/mortgagor have also created mortgage by way of deposit
of title deeds in respect of the property more fully described in Schedule - C as collateral
security.

The liability in the above loan account were duly acknowledged by you by executing
balance confirmation letters and revival letters and also other security documents from time
to time.

Consequent to the default committed by the borrower/borrowers in repayment of the
principal debt and interest thereon, the loan account, has been classified as Non Performing
Assets (NPA) as on 01.02.2025 as per the directions / guidelines of Reserve Bank of India
relating to asset classifications issued from time to time. Despite repeated requests you, the
Borrowers / guarantors have failed and neglected to repay the said dues/outstanding
liabilities.

You, the Borrowers, Guarantors, Mortgagor are hereby called upon by this Notice under
Section 13 (2) to discharge the liabilities in full to the bank and to repay a sum of
Rs.18,03,325.09 (Rupees Eighteen Lakh Three Thousand Three Hundred Twenty
Five and Nine Paise Only) as on 02.02.2025 to the Bank within 60 days from date of this
notice. You are also liable to pay future interest 9.55% plus 2.00% penal interest on the
aforesaid amount together with incidental expenses, cost, charges etc. to the Bank within 60
days from the date of this notice.

Bank will exercise all or any of the rights detailed under Sub-Section (4) of Section 13 and
under other applicable provisions of the Act if you fail to repay the Bank the aforesaid
amount with future interest and all costs and expenses thereon.

You, the Borrower / Guarantors / Mortgagor are restrained from transferring by way of sale,
lease or otherwise, any of the above said assets more specifically mentioned in the schedule
hereunder after issuance of this notice as per Section 13 (13) of the above Act and any such
transfer without prior written consent of the bank will not affect the rights of the Bank and

GATEWAY DISTRIPARKS LIMITED

Regd. Office: Sectar 6, Dronagiri, Teluka Uren, Raigarh,
Mavi Mumbai, Maharashira, India, 400707

GATEWAY GIN: LE0Z3IMH2DISPLC3d4T6d
BT WA A Ph +§1 22 2724 6500 Fax: +31 22 2724 6538

Emall; investors@oatewsydigtriparks. com Wehsite: waww.gMewaydistriparks com
NOTICE TO SHAREHOLDERS
TRANSFER OF EQUITY SHARES TO

INVESTOR EDUCATION & PROTECTION FUND AUTHORITY
Notice & hereby gheen Bal in pursuant ko tha provisions of Seckon 124(5) of the Companias Act,
2013 tha Aty réad wilth the Imvestor Educalion and Protacton Furd Authorily (Accounting
Audil, Trangter and Ralund] Rules, 2016 (" the IEPF Rulas™), as-amancad lime o bme all sharas
in raspect of which dividend hias not been pasd or daimied for seven consaculiva years or mona
shall ba iranzterred by the Compary b ihe Invesior Edecation and Profection Fund {IEPF)
Further the Company do hereby Informs that ihe Il Inlerdm Dividend for the FY 204718 declared
by the Company which résmaing ungaid of unclarmad fora pariod of saven corsecutive vears io
those sharehalders and dus o transfor 1 the [EPF Authooty énJune 20, 2025, The Campany has
upioaded datalls. of sich shareholders and shares due for fransfer 1o IEPF Authoety on its
wabsiba wan galawaydistiparks com
The Campeany shall not Irensler the shares o IEPF whena thera & a spesihe order of Hor'ble
Lowr or Tribunal ar Slalubary Authonty restraning any transler of such shares and payment of
divkbands of whese such shares are hypothacatad o Pladged wnder tha prowsans of 1he
DepastodasAcl, 1956
in cage there i no Yalid laim in respect of such equity shares as receivad from the shareholders
on or before June 20, 2025, the said equity shares shall be fransfemad io the IEPF withoud
further nofice in accordance with the said Rules in fhe fofowing manner:
For sharez hold In physical form - New share cerlificatedz] In lieu of the orginal share
carfificaieds) shall be issued and transfarred infavour of the- [EPF Autharity on completion of
necessary formalites. The caginal share cartificateds) which stard regisierad in the nameof the
sharehokders)will be degmed cancelled and non-negotiable
For shares held In demat form - The Comgany shall inform the Depositories toexecite the
corporate. ackon and debit the shares lying In the demat scount of the shareholden's} and
transfer such shares i favour of the FEPF Autharity,
The shareholders may further note that the details uploaded by the Company on its webside

shousd be regarded &3 and shef be deemed wdequate notice in respect of issue of new share
carfif .~-=n:.|-.-,- = Company for ransfer of shares ko IEPF authority, pursuant bo the Rules

Please note that no claim shall lie against the Company in respect of unclaimed dividend
amount and shares iransferred to [EPF Authority, pursuant to the said Rules,

Shareholders may nobe that both the unclaimad dividend and the ity shares transferrad fo
IEPF inclyding 28 benefits acoruing on such shares, dany, can be claimed by them frgm [EPF by
submitfing -an “onling applicetion in the prescrbed form IEPF-B available on fhe websie
W lapf ooy in m sccordance with the procedure and on sybmission of such docements a5
prescribad undar tha Rulas

In case of any quenes please contact the Company's Registrar and Share Transfar Agant
M's, MUFG Infime India Private Limited [Formerly Link [nfime India Pyt Ltd.), 247 Park
C-101, 15l Figor, LBS Marg, Vihrali (W), Mumba-4DIIES, Tel: +1EI0B1167ET, Fax: (023)
42138060 e-mail; : lepf shares@dinkintime.coin.
Place: Maharashira

Date:12.03.2025

For Gatewsy Disinparks Limsed
Bdi-

Divyang Jen

Company Secretany

TO WHOMSOEVER IT MAY CONCERN
This 15 10 inform the General Public that following share cerlificate of Cipla Limited having
itz registered office at Cipla House, Peninsula Business Park, Ganpatrao Kadam Marg,
Lowar Parel, Mumbai, Maharashtra, 400013, registarad n the name of the: following
shareholders have been lost by them,

e T i g -
1 | SATYAVIJAY B |CIPO0160B1| 659151 [TOG978565 to TOGATOGER 1125 for
TELANG Rs, 2i- face

value

The Public are hereby caulioned against purchasing or dealing in any way with the abova
refermed share certficates. Any person who has any caim in respecl of the said share
cerlificate should ledge such claim with the company o its Regestrar and Transfer Agen
KFin Technologies Lid, KFin Tachnologies Lid, Selenium, Tower - B, Plot Mo, - 31 & 32,
Firancial district, Manakramguda, Senlingampaly, Hyderabad, Telangans - 500032, within
15 days of publication of this notice afier which no claim will be entertained and the
Company shall proceed 1o issue Duplicale Share: Certificate,

Piace : Mumbai

Date : 13 March, 2025 SATYAVIJAY BABANRAD TELANG
g lalﬂil Ul ’ Union Bank
of India

|' 14590H & ATEH & Gowararerd nf inds eseriskamg

LIWER PAREL BRANCH : Yazhwart Bhavan, Ground Flaar,
Mear Deapak Tatkses, Pandurang Bhudkar Marg, Lower Paral, Mumbai-400 013
» E-mail 1D : ubin0555037munionbankofindia.bank; » Websiie : www.undonbankofindiaco.in
Appendix IV POSSESSION NOTICE

{(For Immovable Property) [Rule-8 (1)]

WHEREAS, The undersigned baing the Authorised officer of Union Bank of India,
[Lower Parel Branch, Yashwanl Bhavan, Pandurang Budhkar Marg, Lower Parel,
Mumbal-400 013 under tha Securilisation and Reconstruction of Financial Assals
and Enforcement Security Interest [Second) Act, 2002 (Act Neo. 54 of 2002) and in
Eﬂxnrmn of powars conferrad under Sectlon 13(12) read with rule 3 of the Security
Interest {Enforcement) Rules. 2002 ssued a demand notice dated 22.05.2024 calling
upom the borrower Ms. Nidhi Somnath Tripathl 10 repay the amount mentioned in the
notice being ¥ 1,34,40,596.47 (Rs. One Crore: Thirty Four Lakhs Forfy Thousand Five
Hundred Ninaty Six and Palsa Forty Seven Only) outstanding as on 22.06.2024 and
inferast thereon within B0 days from the date of recaipt of the said notice
The berrewer having falled to repay the amount, notice is herely given to the borrower
and the Pubbic in General that the gndersignad has taken possession of tha proparty
described hergin below In 8xercise of powers conferred on hine/ her onder Section 13(4)
of the said Act read with rute 8 of the said rules on this 6 of Septembar 2024,
The borrower in.particular and the peblic In general ks hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the
Union Bank of India {name of the Institution) for an.amount ¥ 1,34,40.596.47
(Rs. One Grore Thirly Four Lakhs Forty Thousand Five Hundred Ninety Six and Paisa
Forty Sewven onky) 0's. as on 22.05.2024 and interast therson.
The Borrower's attention i5 invited to provisions of sub-section (3) of section 13 of the
Act, in respect of ime available to the borrower to redeem the securad asseis.
SCRIPTION ABLE PROP :
ALL THAT PART OF THE PROPERTY CONSISTING OF : “Flat Bo. 106, on 1% Floar,
adm. 5866 5q, Mirs. Carpst area as per RERA in the building known as PRIMO, at
Mear Shangrilla Biscuit Factory, off. LBS Marg, Bhandup West, District Membai-400 073,
aonstructed on all that pieca and parcal of land (1) areadm. 1370 Sq, Mirs.. bagring Plot
Mo &, out of Survey No. 83 (Pt). corresponding to 0TS Mo 231 B, of Villags - Bhandup,
Takuka : Kurla bn the Registration District and Sub-district of Mumbai Subarban)

g0i-
Authorized Ofcar
Union Bank of India

‘IMPORTANT’

Whilst care is taken prior to
acceptance of advertising copy, it is
not possible to verify its contents.
The Indian Express (P.) Limited cannot
be held responsible for such contents,
nor for any loss or damage incurred

Place : Mumbal
Date : 11.03.2025

CENTRAL RAILWAY

'PROVISION OF ADDITIONAL GRAB |
HANDLE IN ENTRY OF DOOR
, IN SIEMENS RAKE
Tha Saniar Divisional Elecirical Enginaer
{TRS)] CGLA, EMU Kurla carsted, Cantrad
Railway Mumbai - 400 070 for and on

behalf of The Presidant of India mnvites | las a result of transactions with
open E-tender through webesite | [companies, associations or
www.ireps.gov.in from reputed individuals  advertising in its

newspapers or Publications. We
therefore recommend that readers
make necessary inquiries before
sending any monies or entering into
any agreements with advertisers or
otherwise acting on an advertisement
in any manner whatsoever.

contractars. Mama of work: Provision of
addiidnal grab karndle \n enlry of door in
Slemens rake at Kurla-carshed Gy = 1210
docrway (Oty for 27 rake), E-Tender
Hotice Ho. CLA-RS-WKS5-2024-19.
Approximate Cost of the Work: Rs.
1,11.36 840/~ ({Inclusive GET). Cost of
Tender Form: Rs.0V-, Bid Security: Rs
208,700/, Validity 60 days Completion
Period: 12 Month. Instruction:- 1. Tha
closing date & fime of ajoresaid tender
will be 11:00 hours on dL08.04. 2025 and
will ba opaned after 11;15 hrss 2, The
prospeciive lendensrs are requested 1o
viglt the webslia weww ireps govin for
complete detailsa of tenderas &
if any. 3. Tenderer may
participate in above a-tender

For
Advertising In
TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
9029012015

Landlie No.:
67440215

comgandum,

glectromcally theough wabsite
wiww.ireps.gov.in only & submession af
manual offers against e-tendar are not
allowed. Manually, if submitted shall
neither be opened nor considered, 4. For
furthar onguiry, may contacl! Sanior
Prasional Elecircsl Engmaer | Traction
Rolling Stock) EMU Carshed Kurla,
Central Railway, Mumbai - 400 070, 5.
Any firm recognized by Departmsant of
Inctustrial Palicy and Promotion (DIPP 1 as
"Slartups’ shall be exempled from

CENTRAL RAILWAY

Wotice is Neraby gluen thal the share cerhifcaile]z) for he under menlicaed
aguity shares of PROCTER & GAMBLE HEALTH LIMITED has'have bean
fasL i musplacedsiolen and | armapplying fa e Company far issue dupicale
share certilicatels),

Any personia) who hes'have 3 claim in respect of the said aguity shares
should lodge e sama wilh he Company at ils Corpofale Offcs al Proclar
& Gamble Health Limited, Grownd Floar and First Flage, PEG Plaza, Cardinal
Gracious Foad Chakala, Andhen-E Mumbes4000598. Maharashira within
15 days Prom Ehis dale, else e Company will praceed 1o issue duplicate
cartificatels} i the aloresaid holdar'claimant without any ledher inlimatan
ard no furfher claim would be enlertained from any pérson(s)

Folio | Wame of the | No. of |Certificate] _Distinciive No.
Mo, |Shareholder(s)| Shares M. Fram _To:
JoRGT049| JITENDRA 5 19282 [2277634] 2277883
HATHGUPTA [__25 [ 23564 [E020121) ..J'..EEJ-*&
5 43508 E-I.‘.'E':'_l-];ﬁ. 20201350
14 FE95T 4691 TII 1469 TER
14 ragsd  [4B9172314601733
i 7953 BR17331468173H
3 FIEEE T babnds | EESREY S
B N 13- B L2 B e -ﬂ,_ﬁmﬁl ]
i : -;1?3% «5?‘% I:-?Sg:
15 10707 | BABTASE | BAGTE90

Tntal £44

JITENDRA NATH GUPTA {Deceased)
Claimant - NIRMAL GUPTA

MWame aof tha sharEHnu:Ia'
Blaca - Murmbsal
Date - 13.03.2025

NOTICE OF E-AUCTION

Mumbai Division, Central Railway has called for e-aucton for leasing of below ghvan
a=zsats on www.ireps.govin throogh e-avction leasing modula. The interested
bidders are requirad to gat registered in e-aucton leasing module and all nacassary
documanis o be uploaded prior 1o the e-auction. For further details tha inleresbed
bicders are requested 1o visil the websibe wwwireps. govin to Know the datals of
E-Auction mentioned bealow:

s.| category Sub-Category Auction Start
M.
: Mobite Assels Inbernal & Exdesnal 16.03.2025, 20,03, 2025,
| Mizdis | 25:03.2025
1.| Agvertise- | RON Non Digital 18.03.2025, 21.03.2025
meants RON DIGITAL 16032025, 17.03.2025,
18.03.2025, 21.03,2025 |
l [ DOH Wmogeoes 0000
[ ATHE 18.03.2025. & EE 03, 21:!2‘_-. 5
2 | Odher MFR - Vending of consumable and non-
| ansumahla ifams in subwrban 17032025
| trains on Harbor,
[3. Pﬁ}ﬁ'ﬁi?ﬁ?ﬁ'é"mmed 20,03 2025
4 |Pay&Use | Toilets- Tilak Nagar | 27.03.2025
: Lownges/aiting [ Retinng / 150320025
| Cloak HEI_I_]'!:FI-E
& | Parcal 1EﬁEEI-F1 (3skPL OTREARLHESLRE, | 24.03.2025, 25.03.2025,
: J6SLRPL, 305LRS 003,04 2025, 04.04,:2025,
08.04.2025
& | Catering | I'..'lultl Furpose Elalh at CSMT 27103 EDE"

extansion, carfication efe, Ifany, m cofmection with the E-ul:l|f.=1:.1 auckions, will anly e
upboaded inthe website, Bidders should reguiany visi the websile o keep themselves |
updatad

FORM A
PUBLIC ANMNOUNCEMENT
[{Under Regulation & of the Ingolvency and Bankruploy Board of India
{Insolvency Resolution Process for Corporale Persons) Regulations, 2016}
FOR THE ATTENTION OF THE CEREEDITORS OF
PIOHNEER CHAMMEL FACTORY PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Wame of corporate dehbar Fioneer Channel Factory Privaie Limited
2 | Date of incorporation of corporate debtor | 18-10-1994
3. 'J!-ulh.'nl'.' undeés which corporale detibar | ROC Mumbai
| 5 incorporated | regestened (o
4. | Corporate Identity Na. 7 Limited Liabdity LEZ120MH1954FTCDS2104

Identification No. of corporate debtor
5. | Ademszs of the ragistaned affice

and pancipal office {if ey) of

corporate debbor

| &-21, 151 Finor, Ghanshyam Industaal
| Estate, OF Yesra Dasai Road,
Andher (West), Mumbai- 400053

B. | Inscivancy commencenmant date in | 10.03.2025
| raspect af corporala deblor _
7. | Estimated date of closure of mnaalency O7-089-2025

| resalusion process
B. | Marme and regesiration number ol tha
insalvency prafessional acking as
mbarim resplulion professional
9 | Address and e-mall of the interm
resolution professional &5 registered
| with the Boand
10 | Addrass and e-mail o be wsed for
comespondence with the infedm
_ | rasolution professional | Andhe (W), Mamba 53
11 | Last date for submission of clems 28032025
12 | Classas of creditors, rfﬂny under clause (b} | NA
of sub-saction (BA) of section 21, ascertained
by the interim resclulion p'u[lasmr.u al
13| Wames of Irrs:::ll.lenry F'r-:ll‘eglir::nalslderrlrl't?d
io act 65 Aumhorisad Representative of creditors
| in 4 chass [Three names for each class)
14 | {a) Halevanl Feems and hitpsibbd gow intanhame/dosnlcads
b} Datails of authonzed M
representafives ane-avaitable af;

Mame: Bharall Mana| Daga
| Fag Mo
BEIFA-01P-FO1963:20-211 3070
| Email bi'lanaeu:la-ga“h'.‘-ﬂtb@gml M
[ Address 4B, Palash lower, Veara Desaj rd,
[ -Andher (W], Mumba 33
{ Email-cip pioneerchannel@gmail com
Address:94B, Palzsh tower, Vieers Desal rd,

1. Mot i heredy giaen that e Nalicnal Company Law Trioural has ordered B commencemand ola |
corparate insodvency reaplution pracess af the Ploneer Channe| Factony Private Limited on 10-03- |
2025 and recaivad an 11-403-2025

2. Tha credilons of PFIONEER GHANMNEL FACTORY PRIVATE LIMITED, are haraby caled upan fa |
sufimit thalr ciaims wilh procd on or efoare 25-00-3025 10 the intenim resplution professional - the |
addrezz mentionad against entry Ma. 10 |

3. Thafinancad cradiloes shall submit thesr daims wilh proof by slechonic maans onky. Al alher cradilors §
magtsubmil the caim s peodl inperson, By post oF by etechion © means

4. & firancial creditor bedonging 1o & class, & listed aaing the enfry No 1% ahall indicale it cholce of [
authorizad representativa fram amang the fhrae insoivency professionsls ised ageinst aniry MNa.13 |
oacas m:‘.nr:nsen: pisprisentative of the cass INA] R Farm G, s |

Y a0 ding {claims £ e ol |

Submsgion of fage or msleading proofs of claim shall afirac! panafies Bharati Manoj Daga i'

Interim Resalution Professonsl ,
Reg No.: [EBLTPA-01/IP-PO1BEL20-2 1113070
AFA Mo AATHE0TON *':”1‘:.5"\1LHE'- Walid 4il0; 31" Decambsar 2025 |

TRASEIE

Place; Mumbai
Date: 1503-2325

payment of Bid Securlty detsiled above,
Labour Cooperative Societies shall
aubmit ondy 50% of above B Sscurty
detailed above. For more defaids, refer
GCC works 2022 or its latest amandmanl.
6. This tender complies with Public
Procurerment Policy Order 2017 daled
15.06 2017
Open E-Tender Notice No. CLA-RS-
WEKS-2024-19 dt 08.03.2025

FETTIRRT W A JgE T
et et e

57 ]

2002 on the below-mentioned dates.

Corporate Office :

‘mo 1].%

Home Flnl::r‘u:\e CIN Number :- U65923MH2013PLC248741

motilaloswalhf.com”as per the details given below :

Motilal Oswal Home Finance Limited

Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST Depot,
Prabhadevi, Mumbai-400025. Email :- hfquery@motilaloaswal.com.

PUBLIC NOTICE FOR E-AUCTION CUM SALE No.

E-Auction Sale Notice of 15 Days for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of 1.
Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security
Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and to the borrowers/guarantors/
mortgagors in particular, that the under mentioned property mortgaged to Motilal Oswal Home Finance Limited (Earlier
Known as Aspire Home Finance Corporation limited) will be sold on “As is where is”, “As is what is”, and “Whatever there is”,
by way of “online e-auction” for recovery of dues and further interest, charges and costs etc. as detailed below in terms of the
provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002) through website www.

Date and Time of E-Auction Date: 04-04-2025 / 11:30 AM to 05:00 PM (with unlimited extensions of 5 minute each)

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai - 400021

POSSESSION NOTICE (As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the Authorized Officer of Authum Investment & Infrastructure Limited (“AllL”) (Resulting
Company pursuant the demerger of lending business from Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT
order dated 10.05.2024). under the Securitization, Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of the powers conferred under section 13 (12) read with [Rule 3] of the Security Interest (Enforcement)
Rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the amount mentioned in the
notice within 60 days from the date of receipt of the said notice.

The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the
public in general that the undersigned has taken possession of the property described herein below in exercise of powers
conferred on him/ her under Sub-Section (4) of Section 13 the Act read with Rule 8 of the Security Interest (Enforcement) Rules,

The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of Authum Investment & Infrastructure Limited (“AllL”)

The Borrower/co-borrowers/Mortgagor(s) attention is invited to the provision of Sub-Section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

Sr. | LoanAccount No. / Name of Borrower / Co-borrower / Date of Demand | Date of Possession/ | Amountin Demand Notice (Rs.)
Notices Possession Status
RHLPMUMO000053855 & RHLPMUMO000052733 02-09-2024 10-03-2025 2,05,97,455/- (Rupees Two
RAMESH DUDA MAKWANA / CHETAN RAMESH Symbolic Crore Five Lakh Ninety
MAKWANA & CHETAN RAMESH MAKWANA possession Seven Thousand Four
& MAK ENTERPRISES, & MEENA RAMESH Hundred Fifty Five Only)
MAKWANA & MEENA RAMESH MAKWANA

Description Of Properties :- RHLPMUMO000053855 & RHLPMUMO000052733: All Those Piece And Parcels Of Flat No. B- 18,
On Ground, Admeasuring 440 Sq. Ft. Carpet Area, In The Building Known As Mangalyesh Co-Operative Housing Society Limited,
Situate At Village Kuria, Near Thakkar Bappa Colony And Kamgar Nagar, Kurla-East Mumbai-400 024.

any such transfer shall be void. Sr.| Borrower(s)/Guarantor(s) / Demand Notice Description of the Reserve Price, EMD & Last 2. |RHCFMUMO000067535, RHCFMUMO000036151 24-09-2024 11-03-2025 Rs.10,11,52,969/- (Rupees
The Borrower's / Guarantor's / Mortgagor's attention is hereby invited to the provisions of o N il IR Immovable property R & RHCFMUMO0000123 TRIVENI DEVELOPERS Symbolic Ten Crore Eleven Lakh
sub-section 8 of Section 13 ofthe Act, in respect of time available to redeem the assets. LAN: LXVIR00116-170039213 | 12092023 For |0 N6 303, 3rd  Floor, | Reserve Price: Rs. 8,00,000/- / MIHIR JETHWA& ASHOK ARVINDBHAI possession | Fifty Two Thousand Nine
Section 13 (8) of the SARFAESI Act. Branch. VR AR IRAG (Rupees Thirteen |Bldg No. 12, Rameshwar| (Rupees E'(?'ato'a?_k(hR(a”Lye)s ETHAVA Hundreds Sixty Nine
Y here th £ dues of th 4 credi her with all N i 1 | RAMCHANDRA KOLEKAR Lac Forty Two  |Apartment, ~ Adivali ~ Dhokli, Eighty Thousand OnIF;/) Only)
ere the amoucr;;oh. ues f ; ¢ ilecurﬁ cre 1t<zlr to%§t e tWIt ta} CgSth’ ¢ irggs anf Co-Borrower: TUKARAM Thousand Five | Taluka- Ambernath, ~ Dist-| |ast date of EMD Deposit: Description Of Properties :- Property No. 1- All That Piece And Parcel Of Land Survey No. 26. Hissa No. 1 (Part), And Hissa No.
exg‘f.nset.s mevre p Y 1:?11'1 ere t.t‘” e S.ec‘?{? cre lttotr. at any tlmfi e for“ e b’;‘.te 9 RAMCHANDRA KOLEKAR HU"dF%’nTh)'”V SiX | Thane, Maharashtra 421301 03-04-2025 2 (Part) Corresponding To Cts No. 544b, 544b/1 & 544b/2, Admeasuring 2177 Sq. Yards |. E. 1849 Sq. Mtrs. Situated At Village-
pu 'tcatlont Of n(t) lceforbpu ¢ ?llc 1o or mnvi m% quola 1??; or ten der rotm public af 24-08 20¥|7 3 R Price: Rs. 15.00.000/ Kanheri, Taluka Borivali, On Or Towards The North: River Park Apartment,On Or Towards The South: Ashok Tower, On Or Towards
privatefreaty forfranslerby way ol fease, assighment or sale ot the secured assets LAN: LXVIR00115-160020431 | B oc%g 5200  |Flat No 402, 4th Floor, Sai ‘?;ﬁ"":es Eteer | akh Onl V- The East: Kulupwadi Road,On Or Towards The West: Shiv Krupa Chal
i) the secured assets shall not be transferred by way of lease assignment or sale by the Branch: VIRAR Mg Leela House No.2, Land pees y List Of Units Mortgaqged: -
i Borrower: SHALAKA (Rupees Twenty No.32, Dive Gaon, Navi EMD: Rs. 1,50,000/- I T it T 3 [ [35 T [
secured creditor and 2 : Lac Fifty Eight e - (Rupees One Lakh Fifty | 'Sr. [ Building | Flat iden- [ Area of Flat | | 17 A A-2102 380 35| B | B-1701 | a17
I, . VAIBHAV BHAGAT Th Fi Mumbai Nr, Pr|yanka Th [ . . | I [ | 36 B B-1702 303
ii) In case, any step has been taken by the secured creditor for transfer by way of lease -B - VAIBHAV ousand Five R 4 Navi- ousand Only) No | Number | tification | persqft || 18 | B B-301 700 || | | B-1702 |
Co-Borrower: Hundred Thirty O estaurant 400708 avi Last date of EMD D t:
assignment or sale of the assets before tendering of such amount under this sub-section, no VASANT BHAGAT un reOnI ') Y PN€ | Mumbai Maharashtra India as ao%_% 4-2025 eposit: [ | no. | | ,_19 | B B-401 | 700 |37 | B | B-1704 | 584
further step shall be taken by such secured creditor for transfer by way of lease or assignment Y Resorve Price: Rs_ 16 60,0007 1] A A-601 714 | 20 B B402 | 567 |38 | B | B-1801 | 417
or sale of such secured assets. LAN: LXPIM00115-160011223 13-08-2024 For | (Rupees Sixteen Lak,h S’ixty [ 2 | A | A-901 | 844 Al I_21 B B-701 714 | 40 | B . B-1803 | 641
Rs. 24,16,724/- |Property No. 3/601 Raywadi | [ 22 2 2 Il a1 B B-1804 584
This notice is issued without prejudice to the Bank's right to initiate such other actions or Branch: PIMPRI N ' , Thousand Only) [ 3| A | A1201 864 || B B-70 527 || . | b- .
s as : isi B : AMAR (Rupees Twenty ~|Road Mamta Wasti Adarsh EMD: Rs. 1,66,000/ 2 B B-802 2 2 B | B-1901 417
legal proceedings as it deems necessary under any other applicable provisions of law. 3 |Borrower: Four Lakh Si Chowk Sadh Bank 0 0 - k8. 1,060,000/~ 4 | A | A1301 864 || 23 | | B-802 | 527 {l { —== {
CHANDRAKANT JAGDALE our Lakh Sixteen| | Jhowk Sadhana Ban R One Lakh Sixty S | - -
SCHEDULE -A Thousand Seven |Kanya School 412201 Pune| (Rupegs One Lakh Sixty Six [5] A A-1501 864 || 24 B B-1002 527 || 43 B B-1902 303
L Co-Borrower: ASHWINI y Thousand Only) I { | 1 i T i al [ [ [
A T AMAR JAGADALE Hundred & Twenty [Pune Maharashtra Last date of EMD g’eposit. 6 A A-1601 540 || 25| B | B1102 | 527 || 44| B | B-1903 | 641
Nature of Facility with moun Date of Execution of Four Only) 03-04-2025 ' 7 A | A1602 | 380 || 26 B B-1201 660 | 45 B B-1904 | 584
S'NO Outstandlng as on r 1 T T I~ 1 1 1 46 I B | B 2001 417
Account Number 02.02.2025 Loan Documents LAN: LXMOSOLAPU5222- 21032024 For (o \o 35022 Plot No.145| Reserve Price: Rs. 13,00,000/- | 8| A [ A1701 | 540 | 27| B | B1202 | 527 || 46 | | B- .
s 230644152 (Rs. 20804141 |0, B Sidhharamestwar | (RURSSS Thirteen Lakih Ony) 9 A | A1702 | 380 || 28| B | B-1301 660 | 47| B | B-2002 | 303
Branch: SOLAPUR Rupees Twenty i EMD: Rs. 1,30,000/- |10 A | A-1801 | 540 || 29 B B-1401 660 48 B B-2003 641
1 Term Loan - Rs. 18,80,000/- . ; Nagar, At Mauje Pratap Nagar, ; 1Y | B B L { { [ { { {
(214700950100133) Rs.18,03,325.09 03/08/2023 4 |Borrower: NARAYAN | Thoe oY e [On Viiapur” Road, Tal-Nortn|  (Rupges One Lakh Thirty 11| A | A1802 | 380 | 30| B | BA402 | 527 | 49| B | B-2004 | 584
Re18.03.325.09 Co-Borrower: SHOBHA Hundred Fourteen f%%%‘;“ Solapur, Maharashtra| | .4 gate of EMD Deposit: 12| A [ A1901 | 540 || 31| B | BA504 | 584 || 50 | B B-2101 | 417
Total 5.18,03,325. NARAYAN KAMPALI Only) 03-04-2025 13| A | A902 | 380 |[32| B | B1601 | 417 || 51| B | B-2102 | 303
SCHEDULE B LAN: LXNAS00116-170029750 | 13-10-2022 For Rs. |50t N9.50. - Shivaii Nagar| peserve price: Rs. 10,00,000/- |14 A [A-2001 | 540 /33| B |B1602 ) 303 52| B | B2103] 64
e . 3 0.2, ree am Nagar, 15 A A-2002 | 380 || 34 | B | B-1604 | 584 || 53 | B | B-2104 | 584
(Primary Security) Branch: NASHIK 9,66,694/- (Rupees Tal.nandgaon Nashik S (Rupees Ten Lakh Only) | | | | |L i | ! i I} 4|
Borrower: SHASHIKANT Nine Lac Sixty : ! ’ EMD: Rs. 1,00,000/- 16 A | A-2101 | 540
— - - - 5 : . No.19/1/2, Plot No.15, Near g ! ! ! !
S.No Limit details Details of Security gﬁ:rBTc':'T'Evlesgxﬁ"X#gEY Sﬁxulgfé’;?\l?ge%',x Hanuman Mandir, Opposite L(:;l:%ﬁi gpﬁﬁ%kgggﬁ)n- Property No. 2- All that piece and parcel of Non-Agricultural land admeasuring about 936 Sq. Mtrs., bearing C.T.S. No. 1141, Plot
On Equitable Mortgage of Residential Flat No. 302, KHANDERAO SONAWANE Four Only) Nandgaon College, Nandgaon, 03-04-2025 ' No. 12, Survey No. 107, Hissa No. 4 (pt) of Village Eksar, Taluka Borivali, Mumbai Suburban District along with building known as
Nashik, Maharashtra 423106 “Kaveri Apartments” standing thereon and assessed by the Brihanmumbai Mahanagar Palika ‘R’ Ward On or Towards the North:

admeasuring 332 Sq. Ft. carpet area, 398.35 sq.ft
Built up area, on 3rd Floor, in 'A' Wing, in Building
No.1, Type-1, building known as "Krishna Darshan"
at Village Navli, Nawal Nagar, Navali, Taluka and

Terms and Conditions 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as
per the procedure set out therein. Bidders may visit to the Web Portal : https://www.auctionbazaar.com/ of our e-Auction
Service Provider, M/s. ARCA EMART PRIVATE LIMITED for bidding information & support, the details of the secured asset
put up for e-Auction and the Bid Form which will be submitted online. The interested buyers may go through the auction terms

Sun Flower lower Bldg. Bldg On or Towards the South: Pearl Bldg. On or Towards the East: Chris - Ed Apartment On or Towards
the West: Sachi Bldg.
LIST OF UNITS MORTGAGED-

Term Loan
Rs. 18,80,000/-
1 (214700950100133)

District Palghar, within the Jurisdiction of Sub- & conditions and process on the same portal and may contact to Rakesh Manohar Kandare - 9967337288, Amit Suresh | sr. | Building | Flat iden- | Area of Flat| | 2 1 A-602 910 6 | 1 B-503 | 637
; : : Nagawade - 9372705415, Arun Ghude - 9372705657, Deepak Thakur - 7045828073, Vishal Raut - 9372705372, Deepak No | Number | tification er sq ft +3 1 A-701 615 {7 | 1 B-602 | 669
R f Palgh Zilla Parishad Palgh p q |
4glgfotfr AP fl‘“d i ';“i B Shivaiji Keswad - 7208816905, Satish Rajendra Bansode - 9860892124, Archana Paranjape - 9607936621 details available no. F2 : =TT 580 ™ B.603 637
04 standing i the name of Mr.lrfan Babu in the above mentioned Web Portal and may contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@ T T 1 T Asor | 615 I ; — 1
Shaikh, S/0.Mr.Babu Mohammed Shaikh. auctionbazaar.com. S/ i | 1 A il 4[5 | 1 | B-202 | 669 [ 9 | 1 B-703 | 637
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Authorised Officer Place : Maharashtra Authorised Officer Dated : 13.03.2025 Authorized Officer,

Motilal Oswal Home Finance Limited

Tamilnad Mercantile Bank Ltd., (Earlier Known as Aspire Home Finance Corporation limited)

Authum Investment & Infrastructure Limited
(For Mumbai Andheri west Branch) uthu V! uctu imi

Date : 13.03.2025 Place : Mumbai




